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(To be submitted alongwith application Form 31/Form 31(UAN) for purchase of a dwelling site/house/flat or
re-construction of dwelling house, or for addition/alteration of the dwelling house)

’71 weeg & @& Name of the Member ]

2 sfasT @ @rar g / Provident Fund Afc No.
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qar Fred fv et &g wdew fRn w1/ Complete
Address of the dwelling site/ dwelling house or flat or
house under construction for which withdrawal is applied
for.

_ calenR @ AT OEd 5@ @her g F AW W
anfear amr gey / Name & address of the owner of
plot/house from whom purchased/ agreement
executed.

_ ¥ FEacate €. SEAT/SHOT HET a7 e 98
# @ |/ Survey no./plot no./khatta no./Registration
number and the year of the title deed
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(East/West/North/South)

_ e v§ HeW &1 aiawa / Area of Site and/house
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afesrtr | Authority which approved site plan  with

reference no. and date.
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feeE & weAfe@ ow@ | Estimate of value of

property/house/flat or estimated cost of
construction/addition/ alteration.

6 mmﬁmmmaﬁrmﬁmuﬁﬁ.ﬁvﬁ.

wefy # R, 33 e / Whether withdrawal for

housing was availed previously, if so the amount, date of
sanction. Purpose efc.

7 et & 87 & WY WeE & AW aed ey sy

zarn Rt ¥ Tl orgdE wear ( Permission/license

no. for construction issued by local authority with name of

L local body in the area of construction.
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& Wy wgFd ¥ @ dohgd &1/ The above-said site/house/flat or house under construction - is free from all

encumbrances. 1 undertake that house/site/flat is registered in my name or my spouse’s
11 - TSP USSP PP PP PPPPTP PRI ROELLLE or is jointly in the name with my spouse
soreeeneneen(give Nname).
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afea dlee & o Seoxerd E’t / In case the amount is used for any purpose other than that stated above, 1
am liable to refund the entire amount with penal interest.
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